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1. Background of the matter 
 
Dakshin Gujarat Kamdar Parishad, At: A. K. Road, Fulpada, Surat-

395006 had made a compliant via email dated 23/04/2024 to Hon’ble 

National Green Tribunal (NGT) against M/s. Jindal Poly Weaves (P) Ltd., 

Block No.: 271, 272, Indo Nippon Gali, Karanj-394110, Gujarat alleging that, 

the said unit is burning restricted wood for producing water steam for mill 

boiler, thereby emitting huge black polluted fog released in nearby area 

including public places like police station, petrol pump, Udhana Railway 

Station. Workers are suffering from serious health issues, including 

tuberculosis and bronchitis, due to the pollution leading to the illness of the 

local residents. The said mill is illegally cutting trees from the nearby forest 

area is included as Annexure-1.  

 

Hon’ble National Green Tribunal (NGT), Western Zone Bench, Pune 

vide its order dated 08/05/2024 in OA No: 99/2024 called for a report from 

the Member Secretary, Gujarat Pollution Control Board (GPCB) with respect 

to truthfulness of this compliant including verification by site inspection. The 

order of Hon’ble National Green Tribunal (NGT) dated 08/05/2024 in OA No: 

99/2024 (WZ) is included as Annexure-2. 

 

2. Site Observation 
 
Site verification of M/s. Jindal Poly Weaves (P) Ltd. was carried out 

dated 06/08/2025. Point wise observation of Compliant / Hon’ble Notional 

Green Tribunal Order is summarized as follow: 

 

Sr 

No 

Points of Hon’ble NGT 

Order / Complaint 

Observation during site inspection 

dated 06/08/2025 

1. Unit is burning restricted 

wood for producing water 

steam for mill boiler, 

thereby emitting huge 

black polluted fog 

 Unit is engaged in mfg. of Grey Cloth 

(Water Jet Looms 279 nos.) – 66,580 

Meters/Day.  

 There is no process gas and flue gas 

emission from the manufacturing 
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released in nearby area 

including public places 

like police station, petrol 

pump, Udhana Railway 

Station.  

Processes. Hence, there is no use of 

fuel in the unit. 

  

2. Workers are suffering 

from serious health 

issues, including 

tuberculosis and 

bronchitis, due to the 

pollution leading to the 

illness of the local 

residents. 

 There is no process gas and flue gas 

emission from the manufacturing 

Processes. Hence, there is no use of 

fuel in the unit.  

 

Inspection Report (IR) of the site inspection dated 21/03/2025 is 

included as Annexure-3. Copy of CC&A (CTO) of the Board has been 

annexed herewith as Annexure-4.  

 

3. Action taken 
 

Looking at the representations of the complainer and inspection 

report, no violation/non-compliance observed as per the content of the 

complainer and unit is found in compliance of CCA issued by this Board.  

 

4. Recommendations 
 

The Regional Office, GPCB, Surat has been informed to keep close 

watch on this industry. 
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BEFORE THE NATIONAL GREEN TRIBUNAL 
WESTERN ZONE BENCH, PUNE 

 

 

 
Original Application No.99/2024(WZ) 

[Earlier Letter Petition No.50/2024(WZ)] 
  

 
 

 
 

 

CORAM: HON’BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER 
HON’BLE DR. VIJAY KULKARNI, EXPERT MEMBER 

 
          

 

ORDER 
 

1. Let this letter petition be registered as Original Application. 

2. Perused the report of learned Registrar dated 26.04.2024 with 

respect to a complaint/letter dated 23.04.2024 received by e-mail from 

Dakshin Gujarat Kamdar Parishad, Address- A. K. Road, Fulpada, Surat- 

395 006, alleging therein that Respondent- Jindal Polyweaves Pvt. Ltd., 

Address- Block No.267, 271, Plot No.A/1, Karanj, Surat- 394 305, is 

burning restricted wood for producing water steam for mill boiler, which 

is emanating polluted black fog in the nearby area, which has affected the 

health of local residents as they are suffering from various diseases such 

as Bronchitis, T.B., etc. 

3. Prima facie, we find substance in the complaint and allegations 

made therein. Therefore, we deem it appropriate to call for a report from 

the Member Secretary, Gujarat Pollution Control Board (GPCB) with 

respect to the truthfulness of this complaint made to us, which shall be 

got verified after sending a responsible Officer to visit the spot.    

4. This report shall be submitted by the above-mentioned authority by 

e-mail at ngt-pune@gov.in preferably in the form of searchable PDF/ OCR 

Support PDF and not in the form of Image PDF, within a period of four 

weeks. 

5. A copy of this order along-with the copy of complaint be sent to the 

above-mentioned authority for compliance as above.    

 

6.  

 

 

 

 
 

 

 

 

 
 

           Dinesh Kumar Singh, JM 

 Date: 08-05-2024 
P.kr.  

 

 
 

 

Dr. Vijay Kulkarni, EM 
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GUJARAT POLLUTION CONTROL 
BOARD 

SURAT, PLOT NO. 11-12/2,3 , GIDC - PANDESARA,  
SURAT - 394221,  

(T) (0261) 2442696
 
 
No.: GPCB / SURAT / PCBID-32781 / 870912      Date:

 
1. Name & Address of the 

industry
: Jindal Poly Weaves (P) Ltd. 

PLOT NO:BLOCK NO. 271,272,, 
BLOCK NO. 271,272,, INDO 
NIPPON KI GALI,, KARANJ - 
394110 
DIST: Surat, TAL: Mandvi

2. Scale & Category : Small/Orange
3. Name of the authorised 

person
: Mr. Sawar Krishan Jindal

4. Date of commencement of 
production

: 10/03/2011

5. Date & time of visit : 06/08/2025 06:35 hrs
6. Name of the person 

contacted
: Ronak Parmar

7. References
 

8. Observation crux
Type Detail

AIR
~ 08/08/2025 There is no processes gas and flue gas 
emission from the manufacturing processes. , Entry 
By NRO K.H.Patel, SO
~ 08/08/2025 Source of water supply is bore well. 
Generated industrial w/w from the manufacturing 
process is treated in provided ETP having primary, 
tertiary treatment facility and three stage R.O plant, 
2nos of LPG gas based evaporator in series. 
Provided all ETP units, RO plant & Evaporator are 
found in operation during visit. Treated w/w pass 
through RO and RO permit water reused in process 

Water
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and RO reject w/w is evaporated in to evaporator to 
achieve zero discharge. Finally treated w/w is re-
used by the unit through fix pipeline. There is no 
w/w discharge is observed from this unit during 
visit. One treated w/w sample collected from 
treated w/w holding tank; details as per data sheet. 
Generated domestic wastewater is disposed off into 
the Soak Pit system. Flow meter provided at ETP 
inlet, reused line & inlet to Evaporator shows 
reading as: 006954 M3, 004130 M3 and 000134 M3 
respectively., Entry By NRO K.H.Patel, SO

Haz
~ 08/08/2025 During visit @ 1.0 MT ETP sludge 
stored in the HWS area. , Entry By NRO K.H.Patel, SO

General

~ 08/08/2025 This unit is visited with H S 
Chaudhary(APE) reference to H O Email. During visit 
production plant is in operation. Unit is engaged for 
the manufacturing of Grey Cloth by water jet looms. 
Unit has obtained CC&A (WH-114193) for the 
manufacturing of Grey Cloth (Water Jet Looms 279 
Nos.) =66,580 Meters/Day, valid up to dated 
30/12/2025., Entry By NRO K.H.Patel, SO

9. Details of samples taken during inspection
Sr 

No.
Sample 

Type
Point of 
Sample

Color & 
Condition

Ph Range

1 Water Colorless
7-8 on pH 

strip

10. Inspection team : K.H.Patel, SO

19



11.Instruction Details:
Sr No. View Instruction Type of Instruction

1 ---- Water

12.Photographs:
NIL

13.Documents Collected:
NIL

14.NEI Document:
NEI....

15.Check List:
Sr 

No.
Question OptionRemark

1
EIA Notification, 2006 and Amendment 

thereof
NA NA

2
Inclusion in Eco Sensitive Zone (Notified / 

Draft) of Protected Areas
NA NA

3
Online Continuous Emission & Effluent 

Monitoring Systems installed and connected 
with SPCB / CPCB.

NA NA

4
CRZ Notification, 2019 and Amendment 

thereof
NA NA

5

Applicability of Rule-6/Rule-9 of the 
Hazardous and other Wastes (Management & 
Transboundary Movement) Rules, 2016 and 

Amendment thereof

NA NA

6 Environmental Audit Scheme of GPCB NA NA

GPCBID: 32781, InwID: 0, Print by: 445
Print Date: 08/08/2025 04:51:40
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-1 0-A, Gandhinagar-382 01 0
Phone :(079) 23226295
Fax :(079) 23232156
Website : wvvw.gpcb.gov.in

Clearu Gujarat Green Gujarat

By R.P.A.D

ln exercise of the porver conferred under section-25 o1'the Water (Preventiorr atrd Control of
Polf ution) Aat-197 4. under section-21 of the Air (Prevention and Control of Pollution)-1981 and
Authorizalion under rule 6(2) ol the Hazardous Ancl Other Waste (Manngernent and 1-ransboundary)
Rules. 2016 lrarned under thc L,nvironmental (Protcction) Act-1986. this Board is emporvered to Crarlt
CC&A.

And whereas Board has received consolidated consent application letter no. 188233 datcd 25-07-
2021 for the Consolidatod Conscnt and Authorization (C[1 & A) of this Board under the provisions ,/

rules of the aft-rresaid Ac1s. Consenls & Authodzation are hereby granted as rrnder:

CONSENTS AND AUTHORISATION:
(Under the provisions irules of tlre aforesaid environmental acts)
To,
M/s. .lindal Po ly Weaves (P) Ltd
Blo 21 1 272. INIIO NIPPON Gali,o

a ranJ -3941 t 0,
Tal: Mandvi, Dist: Surat.

Consent Order No. WH-l l.ll93 Date of issue: I l-08-2021

Thc conscnts shall bc valid upto 30-12-2025 fbr thc usc of outlet for thc discharge of treated
effluent and emission due to operation of irrdustrial plant fol nranufacturing of the following iternsl
products:

Sr. No. Product Qua n tily
I Gp-v Clgth (Water Jet l-ooms 279 nos) I OO,SAO MeterslDa_v-

Subiect to soecilic condition:

l. lndustry shall obtain NOC from CGWA as per order o[ Hon. National (ireen 'l-ribunal for
the withdrawal of ground water and you shall strictly comply with condition of NOC granted
from CGWA.

2. Industry shall manage Solid Wastes generated from industrial activities as per Solid Waste
Management Rules-2016 (solid waste as delined in Rule-J(46))l

3. Unit shall comply with water jet guideline as and when finalized and undertaking submitted
in this regard.

4. Unit shall maintain zcro discharge of wastcwater, Thcrc shall bc no tlischargc of wastcwatcr
into surrounding environment in any case.

3. CONDITIONS UNDER THE WAI'ER ACT

J.I. Source of rvater: - Borctvcll.
3.2. 'l'he quantity of the water consunlption for industrial purpose shall not exceed 558 Kl.iDa1,.

(l'-r'esh Water l4 KLD "I' R() Penneate water 544 KL/Day).
3.3.The qLrantity of the ti'esh rvater consumption for dornestic purl)ose shallnot exceed 20 KLiDay

I)age I of 5
NI/s. Jindal Poly Weaves (P) Ltd.(lD-32781)

l,-

ISO - 9001 - 2008 & ISO - 14001 - 2004 Certified Organisation

1.

Ou
tw
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d 
No
:5
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96
3,
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l.:1. l hs quantity of thc- induslrial clflucrrt to be gencratcd iiorr tlre rranufhcflrring proccss and other
ancillary industrial operations shall not crcccd 5-51 KLr'Dav.

-1.-\. (il:ncrated 552 KI.rt)at \a-aste \ratcr shall bc treated in E'l'P fbllor.red b1 R0-l and RO-2. I{o
pcrtttcrtq i.e 1q7 KI-D-first stage.:17 Kl.[)-scconcl stage shall be reuse in rnanutracttrrirr-r] procc5s
anel Sc'c(rnd stage l{0 re.iect 8 KLD shall bc cvaporarecl in evaporatr-rr'.

3.6. Industry shall providc lixed pipcline r.rith t'lor.r' nreter lbr (hs reuse <l1- lreated ellluent (RO
perrneate) ancl inlct to cvapotator and maintain its recolds-

3.7. 'l he quantir)- of clorncstic wastr: water shall not exceed l8 KLiDal',
3.8. Doniestic eftluent.hall bc clisf,osed r-rll LhroLrgh septic tank,'soak pit srstern.

{. CONI)ITIONS T'NI)I]R'THE AIR ACT

.1. I l hc applicanr shall stricth. ohserve & compl) with comrnitrnent giv,-'n
trttdorlaking date:d: ()-5/01,'2021 a!otrt trt lgtt-app lic'.a[ility under A ir Ae r l 98 l .

on dull'notarizcd

1.2 The corrcentration ol llre llrllowhrg parameters in the ambienr air r.vithiu rhe premises ol'lhe
industrv and a distanec ol' l0 ureters lhrrn lhe soLrrces (o1her than the slackivr'nt) shall not exceed
tlrc l'trl lorvi ng I c've.ls.

PARAN4 t:'f IIRS PERMISSIBLE LlMl'[ lMicroglamrin
24 Hrs Averagc

Pzrrtic-ulate N4 irltcr- l0 P1\1 rr) r00
Parliculate I'r'llter- 2.-i (PN.l r. ) 40 60
Sor 50 80
N() 40 80

4.3 'I-hc industry shall takc adcqualc' rllcas[rrcs 1br conlrol of ntrisc lcvc'ls from its otvrr sourccs 'within
the plenrises so as to nrlintain arnbient air quality' standards in respect of noisc to lcss lhan 75dB
(A) duling da-r,titne and 70 clts (A) during nighl tirne. Da.v tinre is teckonecl in belrvecn 6a.m.
ancl l() p.nr. and night tirne is reckonecl bctuc.'n l0 p.nr. and 6 a.rrr.

5. AUTHORIZATTON as per HAZARDOUS AND OTIIER WASTE (I\IANAGEMEI-T AND
TRANSBOI-INDARY) Rt.lLES,2016 Form-2 lSee rule 6 (2)l
Form tirr grant ofauthorization lbr occupier or operator handling Hazardotrs rvaste
5.1 Authorization order No:- WH- 1l4l9J date ol' I ssue: ll-08-2021.
5.2 M/s. Jindal Poh'Weaves (P) Ltd.. is hclchy granted an authorization 10 operate iircilitl'of

bclow for'lbllorving hazaldous wastes olt thc prcnrisc.s situated at Block No:271 )11 INDO
NIPI'ON Cali Ka ran -3S.lr t 0 Tal: l\'landvi Dist: Surat

Quantih Schedule-l/ Facilitl
lll T/Y ear ategor\,

CIrern ical Sludge fl^onr

waste !vater trealmenl
r5 3 5.-.j

A nnual

Waste
(l

t i.,ed Oi1 0.06'+

Colleclion. Slorage,
Transporlation and tlisposal ar
CP( l] author izerl I'SDl- Sitc.

Collection. siorage. trartsportation
and disposal b,v sclling tr)

Evapolation Sa lt )

5.1

Sr,
No
I

M/s. Jindal l)ol_v Weaves (P) l.td.(lD-32781)

Bgslrr:L.:tt,E -refi ncrs

I'}age 2 ot'5
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3 Em pty barelsr'conlainersi'
liners contaminatcd'"vith
hazardous chenricalsi
rvastes

3.2 I3l Collection. storagc transportation
and disposal to authorizcd
decontarninator

5.-i The authorization shall be valid up to 30-12-2025.
5..1 The authorization is subjcct to the conditions statcd bclo\y and suclr other conditions as rra)'

bc spccified in thc rulcs from tinrc to tinrc undcr thc F.rrvironnrcnt (Protcction) Act- 1986.
5.5'I'he authorization is granted to opemte a facility for collection. storage within factory

prenrises transportation and ultimate disposal of l{azardous wastes as per condition no.5.2 1o

the induslry'having valid CCA of this Roard.
6. TERMS AND CONDITIONS OF AUTHORISATION

The applicant shall complv rvith the provisions ol- thc Environnrent (Protcction) Act- l9tt6 and
the ru les made there under.-lle authorization or its reneu'al shall be produced for inspection at the requesl o1'an olllcer
authorized by the Cujarat Pollution Control Board.
The persons authorized shall not rent, lend. sell. and transl'er or otherwise transport lhe
hazardous wastes rvithout obtaining prior permission olthe Cujarat Pollution Control Boarcl.
Any unauthorized clrange in personnel, equipnrent or working conditions as mentioned in the
authorization order hy the persons authorized shall constitute a breach of this authorization.
The person authorized shall irnplement Emergencl'- Response Procedure (ERP) tbr which this
authorization is being granted considering all site specific possible scenarios such a-s spillages,
leakages, lire etc. and their possible irnpacts and also carr,v out mock drill in this regard at
regular interval o1'time;
'l'he penon authorized shall comply rvith the provisions outlirred in the Central Pollution
Control Board guidelines on "lmplernenting Liabilities fbr Environrnental Damages due to
Hand ling and Disposal of Hazardous Wastes and Penalty"
It is the duty ol the authorized person to take prior permission o1'the Ctrjarat Pollution
Control Board to closc dorvn the facilin.
The imported hazardous and othcr wastcs shall be lully insurcd lbr transit as wcll as fbr anv
accitlental occurrence and its clean-up operation.
The recortl of consumptiolr and fate of the importetl hizardoLrs and other rvastes shall be
maintaiued.
The hazardous and otlrer rvastes whiclr gcts gencrated during rccycling or reuse or rc.c:overy or
pre-processing or utiliz-ation of imported hazardou-s or othcr wastes sltaLl bc lrcatcd and
disposed of as per specilic conditions of authorization.
1he importer or exporler shall bear the cost of irnport or exporl and rnitigation of darnages if
any.
An application lbr thc lencwal of an authorization shall bc nradc as laid down in rulcs (r(l)
under I laz.ardous Waste and Other Wastc Rulcs, 2016.
Any otlter conditions for cornpliance as pel the Guidelines issued by the Ministry of
Environment, Forest and Climate Change or Central Pollution C'ontrol Board tiom time to
time.
The rvaste generator shall be totally responsible lbr (i.e. collection. storage, transportalion and
ultirnate disposal) the wastes generated.
Records of waste generation, its nranagernent and annual retum shall be submittecl to Cujarat
Pollution Control Board in F'orm-4 hy 30'r'day of June ol'every ;-ear fbr the preceding period
April to March. 

J1

+-

l)age 3 o[5
Mis. Jindal Poly.'Weaves (P) Ltd.(lD-32781)

t

I

5

6

7

8

I

t0

ll

l2

13

l4

l5

Clean. Gujarat Green Gujarat
ISO - 9001 - 2008 & ISO - 14001 - 2004 Certified Organisation
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l(t In casc of anv accidcnt. dcrails o1'thc sanrc shall be sr-rbrnitred on fronn- | I to cujarat
l't'llrrtirrn C'Ittrol u()ilrrl.
As per "Public Liahilit-r lnsurance r\ct-t) I" conrpany shall cet Insulance Irolicy. if applicahle.
Etnptv drLttns and conteincrs ol toric ancl hazarcl material shall bc rreated as per gui<jelinc
ptrhlished fcrt'"lvlartagertrent & Handlinq o1'discardecl conrainers". Records of the sirrre shail
be nrainlained and f'rrlrvarded lo Clrjarat Pollution C(xttrol Board rcgularly.
lll r.:asc: tlf transport of hazardous wastes to a lacilit_y for (i.e. treatmc.nt, storage anrj clisposal)
cristin-e in a State othc'r than the State rvlrere hazarclous wastes ale qenelated- thc oecupier
shall obtain 'No Ob.jection Cenifloate' liom the State Polluliol) Conlrol Boarcl or C'omurirtec
of the concerned State of linion Territorr'Adnrirristrarion.,vhcre tlre lacility exists.
ljnit shall take all cortcrete lrleasures to shorr tangible resrrlls in wasre generation. reduction.
avoidance. rettsc and rcc,r'cle. Actions takcrr in this rcgard shall bc submittgd rvithin thrcc
rnorrths and alsrt alorrs rvith Form-4.
Ittclustrv shall have to display the relevanl inforrnation r.vith regards to hazarcloLrs waste as
indicatecl in the [Jon. Suprcmc'c]ouft': c)r<ler in w.p, No.657 of 1995 clared l4'h october.
2i)01.
lndustry shall have ro displal on-line clata outside the ulain laclor!. gale with regard 16
quantit) and rraturc o1'hazardous chcr-nicirls hcing handlccl in thc plant, irrclLrdirrq waslcwarcr
and air ernissiorrs and solicl hazardous wastes generated rvithirr the Iaclon prerniscs.

t7
l6

l9

:l

22

7. SPECIFICCONDITIONS:-

7. I. The authorizcd actttal ttscr olhazardous arrd other r,vastcs shall nraintain rccorcls of lrazarcloLrs
ancl tlther rvastcs purchased in a passbook issued br the Starc l)ollution Oontrol Boar.d al6ng
rvith the authorizar ion.

7.2. Ilandling ovet'ot tlte hiLzardous and othcr \rastes to the atrthorize.d actual Lrser shall be onlt
alier rnaking the ('nlry in the passbocrk ol-lhc actual user.

7.J. Irl casc of rcn$val of attllmrizntiott. a sclt--ccl1illcd compliancc rcporl in rcspecl of cfflur.nt.
etnissiott stanclarrls ancl thc conditions spccitrccl in the authorizatiou [or.hazardous ancl rltlrer
rvastes shall be srrhnrittccl ro SI)CB.

7.4.'l he occupier of the facilitv shall compJ_v Standtrrd operating proced r:re,/gu ide lines publishecJ
by MOEF-&CC or CPCILt or Gl)CB lrom rime to tinre.

7,5. Linit shall compll,proririons ol E-Waste Managemcrrt Rules-10I(r,
7.6. '[ he d isposa I cf llazardous Waste sha I I bc carried out as per thc rvasl.c \.{anasenrent I icr.arcSr'.
7.7.'1'hc occLtpiers ol tacilitics slrall not storc 1lr(r hazardous and othr'r rvastes tbr a perioil not

exceedins nincty dat's. I)rior ;terrn issiorr ofthc Lloard shall be obrairrod lbr e\lension of thc
stolage period.

7.8. 'l he oecupier shnll rnaintain the reL:ords o{'gcneratiou. sale. storagc. lral)sporl, r'ecycling, ccr
proccssing and disposal olltazardous uastc and nrakc availahlc durinr; thc inspcct.iorr.

7.9.'l hc tlanspoltation rrt rhe hazardous $il.ste shall be can icd out in (,PS rnounted dedicatecl
vehicles.

8. GENERAL CONDITI oNs

8'I.Any' cltangc itt 1:ctsrtttttcl. cquipnrcnt 1rr rvorking conditiorrs as ntcnlionecl in the conscnts
fulrn,orcler should rrrr ntcd itrte l,n. be intirnatr_-cl to th is l]oard.

8.2.Applicant shall also conrplv *ith tlre gerreral corrtlitiors civen in.r'uroxure I

\

M/s. Jindal Polv Weaves (P) t.td.(lD-327[il)
[)age 4 ol'5
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8.3.Whcnever duc to accidcnt or tlLlrer unforesccn aol or ever. such crnissions occur or is
apprehended to occur in excess of standalds laid dorvn such intbrnration shall bc lbrthlvith
reported to Board. concemed Police Station, Olfice of Directorate ol Health Scrvice.
Department of E.xplosives. lnspectorate of Fac-tories and local boclv.

8.4.In case of failure of pollution control equipments. the production prooess connected to it shall
be stopped. Remedial actions,/rneasr-rres shall be implernented immediately to bring cntire
situation normal.

{t.5.'l'he Environrnental Managernent t-lnitCell shall be sctup to ensurc iutplementation on and
rnonitoring of environmental safeguards and other conditions stipulated by statutorl
authorities. The Environnrental Miuragement Cell:'Unit shall directly report to the Chief
Executive of the organiilation and shall work as a tbcal point lbr intemalizing environmenr.al
issues. Thesc cclls/units also coordinate the cxcrcise of environmental aLrdit and prcparation
of environnrental staterrents.

8.6.The Environnlental audit shall be carried out yearly and the environlnental statcrnents
pertaining to the previous year shall be subrnitting to this State Board latest by -l0th
September eve ry,!.,ear.

For and on behalf of
Cujarat Pollution Control lloard

NO: G PCB/CCA-SRT-l 230(2) llD _327 ltt I Date:-

Issued to:
llf/s. Jindal Poly Weaves (P) Ltd.
Block No:271272,lNDO NIPPON Gali,
Karanj-J9,4110,
Tal: Mandvi, Dist: Surat.

M/s. Jindal Poly Weaves (P) Ltd.(lD-3278 I)

Clean Gujarat Green Gujarat

\2
(Smt S. V. Bharyava)

Unit Head. Surat
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